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‘ (By Hon' Mr. Justice Kamleshwar Nath,V.C.)

The above application under section 19 of the
Aéministrative Tribunals' Act No.XIII of 1985, has been
moved by the applicant seecking relief to guash the

impugned order dated 6,7,1989, contained in Annexure-No.2,

2. We have heard the learned counsel for the applicant

and perused the docunents on recoré. &Annexue No. 2, only
- deals with modifications made in the standing instructions
regarding casual booking of Artists as originally laid-down
| in an order dated 3.6,.,89 (Annexure No.3). Annexure No.l,
is the chart of the duration of work done by the applicant
E between 1986 and 1989, Column No.2 of the chart shows that
L‘the applicant had worked in broken periods from time to time,

,> . the maximum period of which was only 15 days, i.e., between
- ':'5.3.89 to 9.3.89. It has not been shown that by working
' in that manner, the applicant has acquired any legal right.
AZ%\ “It has also not been shown that the impugned order dated
;%% '6.7.89 contained in ZAnnexure No.2, which is a modification -

of a policy contained in Annexure No.3 suffers from any
illegality.

The gpplication is dismissed in limine with

%// ,no order as tg)costs. .
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